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 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 want  to  make  g  submigsion.  I  am
 ignoring  what  Shri  Raghu  Ramaish
 has  saig  with  the  contempt  that  it
 deserves.

 MR.  SPEAKER:  He  has  said  no-
 thing.  What  did  he  say?

 SHRI  SOMNATH  CHATTERJEE
 (Burdwan):  Sir,  he  must  withdraw
 those  words...  .  (Interruptions )

 SHRI  JYOTIRMOY  BOSU):  My
 submugaion  is  that  since  it  involves  a
 very  senior  member,  who  is  the  De-
 puty  Leader  of  the  ruling  party,  let
 people  not  catch  the  wrong  end  of  the
 stick,  Something  should  come  out  of
 it—either  involve  him  or  absolve  him.
 If  you  ‘keep  it  hanging  for  weeks  or
 months,  people  would  have  to  draw
 their  own  conclusion.

 MR.  SPEAKER:  Mr.  Jyotirmoy
 Bosu,  how  long  will  you  keep  on
 haunting  us  from  that  Committee!
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 PAPERS  LAID  ON  THE  TABLE
 REVIEWs  AND  ANNUAL  REPORT

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE):  I  beg  to  lay  on  the
 Table: —

 (dl)  A  copy  each  of  the  following
 papers  (Hindj  and  English  versions)
 under  sub-section  qd)  of  section
 6I9A  of  the  Companies  Act,  956:—

 (a)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Bharat  Pumps  and  Compressors
 Limited,  Naini,  Allahabad,  for  the
 year  ‘1978-74,

 (i)  =  Annual  Report  of  the
 Bherat  Pumps  and  Compressors
 Limited,  Naini,  Allahabad,  for  the
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 year  ‘1978-74  along  with  the  Audi-
 ted  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in  Lite

 -Taty.  See  No.  LT-9637/75.]
 (b)  (i)  Review  by  the  Govern-

 ment  on  the  working  of  the  Min-
 ing  and  Allied  Machinery  Corpo-
 ration  Limited,  Durgapur,  for  the
 year  1973-74.

 (ii)  Annual  Report  of  the  Min-
 ing  ang  Allied  Machinery  Corpo-
 ration  Limited,  Durgapur,  for  the
 year  1978-74  along  with  the  Audi-
 ted  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in  Lib-
 rary.  See  No.  LT-6636/75.]

 (c)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Heavy
 Engineering  Corporation  Limited,
 Ranchi,  or  the  year  I973-74.

 (ii)  Annual  Report  of  the  Heavy
 Engineering  Corporation  Limited,
 Ranchi,  for  the  year  ‘1973-74  along
 with  the  Auditeg  Accounts  ond
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT-
 9839/75.)
 (2)  A  copy  each  of  the  following

 Reports  (Hindi  and  English  ver-
 sions)  of  the  Development  Coun-
 eil  under  sub-section  (4)  of  section
 7  of  the  Industries  (Development
 8nd  Regulation)  Act,  95l:—

 (i)  Annual  Report  of  the  De-
 velopment  Council  for  Heavy
 Electrical  Industries  for  the  year
 ‘1973-74,

 (i)  Annual  Report  of  the  De-
 velopment  Council  for  Heavy

 ectrical  Industries  for  the  year
 1074-75.  [Placed  in  Library.  See
 No.  LT-9640/75.]

 Reviews  aND  ANNUAL  FLEPoRTs
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  AND  CI-
 VIL  SUPPLIES  (SHRI  B.  P.  MA-
 URYA):  I  beg  to  lay  on  the  Table  a
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 of  the  followkng  papers  (Hindi
 feglish  versions)  under  sub-

 of  vection  @I9A  of  the
 Act,  1966;—

 ag

 |

 (४)  @  Review  by  the  Govern-
 ment  on  the  working  of  the  Hindus-
 tan  Paper  Corporation  Limited,  New
 Delhi,  for  the  year  ‘1973-74,

 (ii)  Annual  Report  of  the  Hin-
 dustan  Paper  Corporation  Limited,
 New  Delhi,  for  the  year  ‘1978-74  al-
 ong  with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller  an
 Audftor  General  thereon  [Placed
 4n  Librery  See  No  LT-964i/75]

 (b)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Bharat
 Opthalmic  Glass  Limited,  Durga-
 pur,  for  the  year  1973-74

 (ii)  Annual  Report  of  the  Bharat
 Opthalmic  Glass  Limiteg  Durgapur,
 for  the  year  ‘1978-74  along  with  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor  Ge-
 neral  thereon  [Placed  in  Library
 See  No  LT-0642/75  ]

 Att  Inpla  SeRvickg  (PROVIDENT  FUND)
 Temp  AMoT.  Ruues,  975

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFORMS
 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  OM
 MEHTA):  I  beg  to  lay  on  the  Table  a
 copy  of  the  All  India  Services  (Pro-
 vitent  Fund)  Third  Amendment  Rules
 i975  (Hindi  and  finglish  versions)
 published  in  Notification  No  G.S  प्
 8I5  in  Gazette  of  India  dated  the  26th
 April,  1975,  under  sub-section  (2)  of
 eedtion 3  of  the  All  India  Services  Act,
 1961.  [Placed  in  Library.  See  No
 LT..9063/75.]
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  I
 beg  to  lay  on  the  Table:

 (t)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  under  section  59  of  the
 Customs  Act,  962.—

 (i)  ७  8.8  248  (B)  and  249  (E)
 published  In  Gazette  of  India  dat-
 ed  the  6th  May,  975  together  with
 an  explanatory  memorandum

 (7)  GSR,  250(E)  and  25i(E)
 published  in  Gazette  of  India  dat-
 ed  the  6th  May,  975  together  with
 an  explanatory  memorandum
 [Placed  in  Library  See  No  LT-
 9644/78.J

 (2)  A  copy  of  the  Notification  No
 GSR  20l  (E)  published  in  Gaz-
 ette  of  India  dated  the  l6th  April,
 ‘1875,  contamng  the  Agreement
 between  the  Government  of  India
 and  the  Government  of  Italy  for  the
 avoidance  of  double  taxation  of  in-
 come  of  enterprises  operating  sir-
 craft,  issued  under  section  90  of  the
 Income-tax  Act,  96]  and  section
 234A  of  the  Companies  (Profits)
 Surtax  Act,  964  [Placeg  in  Library.
 See  No  LT-9645/75  ]

 NOogtIFIcaTIONs,  REVIZW,g  AND  ANNUAL
 REPORTS,  ETC.

 कर्जा  मंत्रालय  में  उप-मंत्री  प्री
 सिद्धावर  उ्त्पद )  मैं  श्री  भ्रण्ण  साहिब
 to  शिल्दे  की  भोर  से  भोवश्यक  चस्तु
 प्रधिनियम,  .955  #7  धारा  3  की  उपघारा
 (6)  के  प्रन्तगंत  निम्नलिखित  प्रधि-
 सूचनाभों  (हिन्दी  तथा  प्रंग्रेजी  संस्करण)
 को  एक-एक  प्रति  सभा  पटल  पर  रखता


